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(Shri Arjun Sethi)

Therefore, 1 urge upon the Government
to see that the punctuality and security in
trains are restored in the best interest of the
Railway users.

(v) Shortage of food in Kerala and
need for allotment of more rice.

SHR] K. KUNHAMBU (Cannanore) :
Kerala is facing food shortage as a result of
the reduction in the Central allotment of
rice. Total monthly requirement of rice for
distribution through the public distribution
system is 2 lakh tonnes. The Central
Government was supplying for less than this,
The maximum quantity supplied at any time
was only 135000 tonnes. Since December
1981, the total allotment was only 90,000
tonnes as against the requirement of 2 lakh
tonnes Due to persistent demand, the Cen-
tral Government raised the allotment to
1.10 lakh tonnes in 1983. Even that quan-
tity is not readily supplied. This has created
the shortage.

Kerala went through a severe drought
this year which has destroyed the paddy
crops in large parts of the State, Even at
the normal times, Kerala is deficit in food.
The extensive damage of food crops will wor-
sen the food situation and seriously affect the
distribution system,

Therefore, I would request thc Central
Government to allot two lakh tonnes of ricc
to Kerala so that it can keep thc public
distribution system going.

(vi) Funds for Kumaon Garhwal and
Rohilkhand Universities for their Permanent
recognition by U.G.C.

SHRT HARISH KUMAR GANGWAR
(Pilibhit) : Sir, the students in the hill region
and Rohilkhand Division of U.P. are agita-
ted over the failurc of the Government to
provide necessary funds to the Kumaon,
Garhwal and Rohilkhand Universities so that
they may secure permanent recognition from
the University Grants Commission, They
are also sore about the lack of employment
opportunitics, because of the malfunctioning
of the University through various develop-
ment projects and industrial units are
coming up in the area.
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The Universities of Garhwal and
Kumaon have received only provisional re-
cognition from the U.G.C. The University
of Rohilkhand has not been accorded even
provisional recognition.

It is estimated that about Rs. 3 crores
will be nceded to meet the conditions of the
U.G.C. for permanent recognition. The
UP Government being short of funds, is
unable to provide much financial help.

The students of Kumaon University are
more agitated than others because no stcps
have been taken for the reconstruction of
t heir Nainital Campus which was destroyed
in the fire.

I urge upon the Central Government
to provide necessary funds for permanent
recognition of these Universities from the
UGC and to carry out other developmental
activities in public interest.

(vii) Delay in Passing the land (Acquisi-
tion (Amendment) Bill.
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(viii) Admission of SC and ST Students

in Delhi University.
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(ix)y Law and order situation in Delhi.

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): The gruesome murder of
former Ambassador Khilnani and his wife in
a posh locality like Maharani Bagh on July
27, has sent a shock wave among the people
of Delhi. Failure to apprehend the culprits
responsible for the brutal crime, and even to
find a firm clue till now, is causing grave
concern and anxiety to the citizens of Delhi
for the security of their life and property. Of
late, there have been several other cases of
crimes like murder, robbery, rape etc. in
which the law and order authorities have
failed miserably to bring the culprits to
book. After the recent changes in the Police
set up in Delhi, people were assured of an
improvement in the law and order situation.
But recent spurt in major crimes has shaken
people’s faith in the ability of the Adminis-
tration to ensure the security of their life,
property and honour.

I demand that the Home Minister be
directed to make a statement in the House
on the deteriorating law and order situation
in Delhi.

I also demand that the Home Minister
and Lt. Governor of Delhi should regularly
convene meetings of the Members of Parlia-
ment from Delhi to review the position in
respect of law and order,

14.56 hrs.
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